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' Date of decisinn: 10.7.1989.

Regn. No. 0.A. 974/89,

Shri P, Premi & Ors, see Applicants,

Us,

UnI & Ors, e Respondents,

CoRAMs

Hon'ble Mr, P.Srinivasan, Memher (A)

Hon'ble Mr. T.,5., Operoi, Member (3J)
For the applicants: Shri B .8% Srivastava, counsel.

For the respondents: Shri P,P, Khurana, cogunsel,

ORDER (oral)
(delivered by Hon'hble Shri P.Srinivasan, Member ),

This application has been listed before us for directions

on the question of interim relief prayed for by the applicants,

2, 3hri B.8, Srivastava, Advocate appears for the applicants,
Shri P.F, Khurana, Advocate represents respondents 1 and 2, Respoqdent

N9, 3, namely, Inland. Waterways Authgrity of India (I.V.4.I), is ahsent,

3, 0n hearing counsel Foﬁ both sides, we feesl that the
application itself can be disposed of at this stage. UWe, therefore,
pgoceea to do So.v

4. Both the applicants, who are borne on the establishment of
the Inland Water Transport Directorate (I.W.T,) of the Ministry of
Surface Transport, were sent on deputation to the I.W.A.I, They
were later glven an option either to be absorbed in the I.Weld.I or
to revert to their parent cadre. They opted to go back to their -

parent cadré. qccordingly, they were relieved by I.W.A4,I., with

offect from 30.4.1989 (afternoon).  They,uere, however, not allowed



g

to rejoin their parent department on 1.,5,1989, They approached

thie Tribunal in the meanwhile on 505.1589, On 23.5,7589, the
applicants appeared before the Tribunal with their counsel.

Shri P.P, Khurana, Adv. for Regspondents 1 and 2 and Shri 3.C. Batra,
counsel for respondent o, 3 were also present, Though no

specific directions are seen in the order passed by this

Tribunal on that date, Shri Grivastava tells us that this Tribunal i
directed the applicants to join duty with the I.U.A.I. whereupon,gered
the applicants rejoined I.W.A,I. on 24,5.1988 (forenson). They
were-again rglieved from I.W.A.I. on the afternoon of 31.5.1589

and were duly allowed te join duty in the I,W.T. ot 1.6,1389.

Their pay and allowances for the period 25.5.1989 to 31.5.1989

(both days inclusive} have been paid by the I.W.A8.I. and on and

after 1.6.1989, they are being allowed pay by the Gogvernment,

what Temains of the application row is the pay and allowances of

the applicants for the period 1,5.1939 to 24,5,1588 when neither
OgganiSation accepted them, Since they wem mot allowed to function
at either place, for.mo fault of thei;s, and since they had duly
exercised their option to return to their parent cadre, we consider
it proper to direct the I.W.A.I. (respandent No. 3) to pay

the applicants their pay and allowances for the period 1.5,1589

to 24.5,1989 (both days inclusive) uithiﬁ one month from the date

of receipt of this ocder.

5, The application is disposed of on the above terms, leaving the

parties to bgar theil oun costs, n\ _ o~ \&:?/
Mo | | \, g\f*‘"

(TeSs Oberoij/ (p.Srinivasanj

Member (3} . - . Member (A)




